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.—आयकर िनयमावली, 1962 के िनयम 10गक के उपिनयम (7) के परंतुक के साथ 

प
ठत आयकर अिधिनयम, 1961 (1961 का 43) क� धारा 92ग क� उपधारा (2) के तीसरे परंतुक �ारा  द! त 

शि#य$ का  योग करते &ए क( )ीय सरकार एत*ारा अिधसूिचत करती ह ै�क जहां धारा 92ग के तहत िनधा0
रत 

आ1 स0  ले2 थ मू� य तथा वह मू� य िजस पर अंतरा05 6ीय लेन-देन या िविन7द5 ट घरेल ूलेन-दने वा9 तिवक :प म( &आ 

ह,ै के बीच अंतर थोक < यापार के िलए परवत= के एक  ितशत और अ2 य सभी मामल$ म( तीन  ितशत स ेअिधक 

नह@ होता ह,ै उस ि9थित म( वह मू� य िजस पर अतंरा05 6ीय लेनदने या िविन7द5 ट घरेलू लेन-दने वा9 तिवक :प म( 

&आ ह,ै को कर िनधा0रण वष0 2016-2017 के िलए आ1 स0  ले2 थ मू� य समझा जाएगा ।  
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- इस अिधसूचना के  योजनाथ0, ‘‘थोक < यापार’’ का अथ0 माल के < यापार के उस अंतरा05 6ीय लेन-देन या 

िविन7द5 ट घरेलू लेन-दने से ह,ै जो िन1 निलिखत शतE को पूरा करता ह,ै नामश:-  

(i) तैयार माल क� खरीद क� लागत ऐसी < यापा
रक गितिविधय$ से सबंंिधत कुल लागत का अ9 सी  ितशत 

अथवा उससे अिधक हो; और  
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(ii)  ऐसे माल क� औसत मािसक अंितम माल सचूी ऐसी < यापा
रक गितिविधय$ स े सबंंिधत िबG� का दस 

 ितशत अथवा उससे कम हो ।  

[अिधसूचना संI या   57/2016 फा. सं. 500/1/2014-एपीए-II] 

शोभन कर, िनदशेक 

MINISTRY OF FINANCE 

(Department of Revenue) 

NOTIFICATION 

New Delhi, the  14th  July, 2016 

[INCOME TAX] 

S. O.  2425(E).—In exercise of the powers conferred by the third proviso to sub-section (2) of section 92C of 

the Income-tax Act,1961 (43 of 1961), read with  proviso to sub-rule (7) of rule 10CA of the Income-tax Rules, 1962, the 

Central Government hereby notifies that where the variation between the arm’s length price determined under section  

92C and the price at which the international transaction or specified domestic transaction has actually been undertaken 

does not exceed one percent.of the latter in respect of wholesale trading and three percent.of the latter in all other cases, 

the price at which the international transaction or specified domestic transaction has actually been undertaken shall be 

deemed to be the arm’s length price for Assessment Year 2016-2017. 

 

Explanation.- For the purposes of this notification, “wholesale trading” means an international transaction or specified 

domestic transaction of trading in goods, which fulfils the following conditions, namely:- 

 

(i) purchase cost of finished goods is eighty percent. or more of the total cost pertaining to such trading 

activities; and 

 

(ii) average monthly closing inventory of such goods is ten percent. or less of sales pertaining to such trading 

activities. 

 

[Notification No. 57/2016/F. No. 500/1/2014-APA-II] 

SOBHAN KAR, Director 
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